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NC Joseph 	
Applicant (s) 

Mr P Santhosh Kuma' 	
___Advocate for the Applicant (s) 

Versus 

Union 'of India rep. by the 	
Respondent (s) Sretary to the Govt. of India 

Ministry of Communications, New Delhi 
and others, 
Fir V Kr.ishnakumar,  ,DGSC 	Advocatefor the Respondent (s) 

CO RAM 

The Hon'bte Mr. SP Ilukerji, Vice Chairman 

The Hon'ble Mr. N Dharmadan, Judicial Member 

Whether Reporters of local papers may be allowed to see the Judgement? 7" 
To be referred to the Reporter or not? fr 
Whether their Lordships wish to see the fair copy of the Judgement? fr" 
To be circulated to all Benches of the Tribunal? fr4 

JUDGEMENT 

Shri SP 11ukrji 2  Vice Chairman 

In this application, the applicant who has been working 

as Choukidar on a contingent basis in the Perumanoor Post Office 

has prayed that the respondents be directed to regularise his 

service from the date of his initial appointment. For this 

he has relied upon the Department of Ppst & Telegraph's O.M.. 

of 7th May, 1985 as indicated in para5 of this application. 

2 	We have heard the counsel of both the parties and gone 
a.z 

through the documents. The learned counsel concedes that the 

applicant has not yet b-&e made any representations to the 

respondents seeking far redressal of his grievance for which 

he has come up with this application. The learned counsel for 
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the respondents, indicates that if such a representation 

is filed by the applicant, it would be considered in 

accordance with law.. 

3 	In the circumstances., we admit this application 

and dispose of the same with directionp to the aoplicant 

to file a representation seeking the reliefs as prayed 

for in the application alongwith all necessary documents 

within a period of two weeks from the date of communication 

of this order. We also direct the respondents that if 

such a representation is received from the applicant, 

they shall dispose it of within a period of two months 

from its receipt in accordance with law and provide such 

reliefs to which the applicant is entitled. 

(N Dharmad 	 . (SPIiukerji) 
Judicial Ilember 	 Vice Chairman 
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